
CENTRAL ADfH[\lIST,;ATI'J£ TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

0.A.No.720/1990 •

Neu Delhi, This the 19th Day of July 1994

Hon^ble Shri C»3. Roy^ r'1.ember(3}

Hon'ble 3hri P«T« Thiruvenqadarru [^.ember(A)

Uassan Singh S/o Shri Bahadur Singh
r/o B-64B, Gali No,6,.Kanti Wagar Ext.
Delhi 51. n ^ \

• • »o. pplic^nt

By Shri ft 3 Greual, Advocate

Versus

1, Union of India, Through Secretary
Ministry of Home Affairs, Govt of India
Neu Delhi.

2, - Lt. Goyernor, Delhi, through Chief Secretary
Delhi Administration, Delhi,

3, Commissioner of Police Delhi,
Delhi-police Headquarters, Pl.S.O. Bldg
I.P. Estate, New Delhi,

4, OcC.P. Headquartars-I, Qelhi Police Headquarters
f'l.S.O, Building, I.P. Estate, Neu Delhi,

. , .f^espondents

By Ws. ftshoka 3ain, Adwocata
Shri RanbirSingh, HC Dept Representative

D R D E R(oral)

Hon'ble Shri C.3. Roy<, Plembei-(3)

1.- The learned counsel for the applicant makes

an endorsement on the file that his client has been •

granted the relief. Therefore this OA, becomss

infructucus and it is dismissed as not prasssd.

No costs.

(P.T.THIRUUENGADAM)
Member(A)

LCP

(C.3.RQY}
Member(3)


